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Order dated 22,2
This O.A, has been filed by §htt Bishnu

Narayan Das presently working as - Goods
Driver Iloco,Sambalppr seeking direction from
the Tribunal toc the Respondents to consider
his case for promotion to the post of Driver-a
(Passenger Driver) and to direct the Responde-

nts to crant him all consecuential service

-benefits,

We have heard Mr.,D.,Pattniak;ld.Counsel for
the applicant and Mr.,R,C.Rath,ld.Standin:
Counsel for the Respdndents,

Bpplicant in response to the General Noties
Atde244 299 izsued by the General Mana-er,
South Eastern Railway (Annexure-l) calling for
opticn from the employees of South Eastern
Railways belonging to all trades, grades and
Eétegories expreésing willing ness to he

transferred to the Sambalpur Diwision on admi-

nistrative grounds. In the said notice it was

also mentioned that the optees were assured
protection of all their tenefits regarding

service and seniority list, Accordingly

4
applicant along with nine other DDA'S working
at Kraracpur Division had. applied for transfer
from KGP Division to SBP (Sambalpur)division,
The crievance of the applicant is that althoue
gh he has been given the 'enefit of counting
his service from the date of his entry into

Ga SAPANASN
the'Railways as DDA on 10,12.%0, certain

. ~

officials in Sambalpur Division namely sarva-
sri T,K.Nandi,B.GMSh, B.B.Sahu, PoKaI’ia,ndal
and L.,K.Sahu who ‘are junior to him beinc

year 1995 in the department
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in Sambalapur Division had been given i
nromotion to the Grade of Goods Driver and
thereafter they were called for trade test for
further promotion to Passencer Briver, The
applicant by virtue of the order of this
Tribunal dtd, 15.,4.,02 was allowed to appear
in the said trade test taken on 19,4,02 as an
interim meas.re and subject to the outcome of
this C.A,

The Respondents have filed a detailed counte
and have pointed out that this O.A, has no :
merit, They have stated that the applicant, ;

on his transfer to Sambalpur Division,has heen

given full service henefits in tems of para

211 of Indian Railway Establishment Manual,
Vol-I, MNot omly that after he had j@in ed
Sam*+alpur Division, he has cot two promotions
first ds Looco Shunter and thereﬁéfé;as a coods
Diiver, His mext promotion as Passenger
Driver will be due with reference to his senio-
rity in the grade of Goods Driver. They have
also pdinted out that the officials who have
by i
been called junior to hﬂnﬂnamely’Sarv;sri
B.Ghosh, BReSahu and others are infact not
junior to him bht were senior in the grade of
Goods Driver in the scale of Rs45000~8000 4

eir seniority position being 20,21,29 and 34

A

as they were promoted as Goods Driver from

¢

2 P . '
6.1,98, that ls)lyﬁfﬂ before the applicant was

trans ferred to Sambalpur Division .

Having heard hoth the sides and bevajpe:ﬁﬁﬁﬁ

Sy —
}\ \o,\Q/(l

. . . . . e 5 .
the rem rds placed before us including senicrity
142 ade 3 P S e §m o~ i YO Qe R 5 "
list.in respect of the Gods Hriver in the

~ 1 -~ n ocan ) ¢ s / ) ¥ 23y detnn
crale 0f RS,.50C0=~8000 in Mechankcal Department

! |

C

i | &

‘

!



| O-h.61/oL .
..afNOTES OF THE REGISTRY ORDERS OF THE TRIBUNAL

X . a LR /D - -~ doubt
ﬂ—f )ﬁ»‘ 22.0n VANTNE@N LIS ey ) J& nave e ioubt that this
e ———————————
— I T V. g 3 3 x7 = - a ]
applicg:n is mis-conceived and we have also

; n ﬂ-*/‘J T ) 3 . . -
& e il constraintto polnted Gui here that the applis
= r vl \ E
ANy LIT 2

o B = BN T AR & Ay T debhm . 2t - § |
o cant has not made any of the officials men-
L SO |
Bl s ot ’ . : . -
| tioned as parties to ths C,A, and therafore

(\.
hn |
¥
K
ot
1.,5
¢}
_h
O
P
¥
5
:;;
16}
@

-
’L}
{

a
4
e
' et
i3
o
&
T
O
¥
L 4

0;{»} zl}lg in this regard.

-
{%
o
2
e
T
~3
~




